
f27 Motion of Thanks on APRIL 5, 1977 Address by the Vice-President 128
acting as President

[Shri Shanti Bhushan]
•on the Table an explanatory state
ment (Hindi and English versions) 
giving reasons for immediate legisla
tion by the Disputes Elections (Prime 
Minister and Speaker) Ordinance, 
1977.

18.15 hrs.
MOTION OF THANKS ON THE 
ADDRESS BY THE VICE-PRESI
DENT ACTING AS PRESIDENT

MR. DEPUTY-SPEAKER: We shall 
begin further discussion on the mo
tion of thanks on the Address by the 
Vice-President acting as President.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): Before 
we begin discussion on the motion of 
thanks on the Address by the Vice- 
President acting as President, I would 
like to make a statement regarding 
the sitting of the House. Yesterday, 
you would recall, it was decided that 
the debate on the motion would con
tinue for an hour this morning and 
the Prime Minister would be request
ed to reply to the debate at 2 P.M. As 
things have gone on in the House 
now, we see that one hour after the 
Question Hour is over and the time 
for lunch recess has come. I would, 
therefore, request you to agree to fore, 
go th0 lunch recess and continue with 
the debate on the President's Ad
dress. This will give an opportunity 
to more hon. Members to speak and 
participate in the debate. The Prime 
Minister will then reply to the debate 
at 3 P.M.

SHRI K. RAGHU RAMAIAH (Gun
tur): Sir, it has been the customs and 
the procedure in this House all these 
years that when changes like this are 
made, the Opposition is also consult
ed. While I have no objection to the 
present proposal, I would like my hon. 
friend, 1he Minister of Parliamentary 
Affairs, to follow the time-honoured 
^customs of consulting th3 Opposition

about any extension of time or exteri- 
tion of the sitting of the House or 
any such accommodation. We are 
willing to cooperate. But we should 
not be ignored.

SHRI RAVINDRA VARMA: I wish 
to say that I am extremely sorry that 
I did not have the occasion to consult 
the Opposition. I will see that such 
a lapse does not occur in future.

MR. DEPUTY-SPEAKER: I think
the House agrees to the suggestion 
put forward by the Minister of Par
liamentary Affairs.

HON. MEMBERS; Yes.

MR. DEPUTY-SPEAKER: I would
also suggest that, if need be, we may 
sit beyond 6 O’clock today to com
plete some of the Government busi
ness.
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MR. DEPUTY-SPEAKER; Now, we 
proceed with the discussion on the 
President’s Address. As there is 
kardly 1- 1/2 hours time left, it would 
be appreciated if the hon. Members 
take only about 5 minutes each.

Shri Chitta Basu.

SHRI .CHITTA BASU (Barasat): 
Mr. Deputy-Speaker, Sir, as you are 
aware, the Sixth Lok Sabha has been 
constituted against the background of 
a series of political events of extra
ordinary and far-reaching significance. 
Therefore, in all fairness, the Presi
dent’s Address is to be viewed in the 
light of the political changes that 
have taken place in the country.

The result signifies, in short, the 
unshakable faith of the Indian masses 
in the parliamentary institutions and 
the democratic processes, despite 
strong-arm policies of the erstwhile 
Government to reverse them. It is 
nothing short of mass revolt against 
the tyranny of a thin caucus who
175 L.S.J—5

went in the name of the Government 
and who permitted the operation of 
extra-constitutional powers at vari
ous levels. It was a silent revolt but 
conspicuous in its eloquence.

This is the inevitability of the pro
cess of history. We know that cer
tain policy statements have been made 
by the Government and those policy 
statements are really in accordance 
with the mass movement in the coun
try. Particularly, I refer to the state
ments made by the Minister of Rail
ways and the Minister of Communi
cations wherein the wishes and aspi
rations of the working class, the la
bour leaders and the employees have 
been properly reflected in the mat
ter of reinstating those employees 
who were dismissed or suspended be
cause of the participation in legal 
trade union activity.
13.20 hrs.

TShRi D h i r e n d r a n a t h  B a s u  in the 
Chair]

We know that the new Govern
ment Is riding on the wave of vic4ory. 
New hopes and expectations have al
so been raised among the masses. 
This mass enthusiasm has to be fur
ther consolidated an^ strengthened.
It is necessary that the Government 
of the day should take appropriate 
measures and specific and concrete 
decisions in the matter of ensuring 
popular involvement in policy making 
and also in administration. I am 
sorry to note that no mention of this 
aspect has been made in the Presi
dent’s address. I think this is a lacu
na, and this has to be taken note of.

I further appeal to the Government 
that such measures should Immediate
ly be taken whereby the people will 
feel that there will really be a change 
for the working classes of this coun
try. The House knows that the agri
cultural workers of our country cons
titute an overwhelming majority of 
the working population'. It has been 
the policy of the erstwhile Govern
ment to allow the State Governments 
to fix up the minimum wages foragri-
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cultural labourers. As you know, in 
many States, the minimum wages for 
agricultural labourers have been fix
ed, but in most of the States these 
minimum wages are not being given 
to the agricultural labourers. This 
Government is committed to give 
effect to the Gandhian principles. Ac
cording to Mahatma Gandhi it is in 
the villager, that India lives and the 
agricultural workers of our country, 
as I mentioned earlier, constitute an 
overwhelming bulk of the working 
population. I think the Government 
should take immediate measures to 

see that there is general implementa
tion of the minimum wages for agri
cultural workers. Labour is a Con
current subject: I don’t know why
the Government cannot have laws of 
a nature which will also include en
forcement of the minimum wages in 
different States in respect of agricul
tural workers and Scheduled Castes 
and Scheduled Tribes and Adlvasis 
who have boon subjcct to inhuman 
atrocities in the past. In the Presi
dent’s address there is no specific 
mention of measures to safeguard 
their interests in their economic, so
cial and political life.

The organised working class is hap
py to know that the Government is 
willing to amend the Bonus Act. But 
it has not been specifically mentioned 
as to whether this amendment will be 
given effect to with retrospective 
effect. Government should amend 
the Bonus Act immediately and res
tore the right to a minimum bonus 
of 8.33 per cent with retrospective 
effect with effect form 1975.

Todav during the call-attention on 
political prisoners, some statement 
has been made, but the statement is 
not specific and clear. As far as my 
knowledge goes, the State Govern
ment of West Bengal recently made a 
statement wherein it has been said 
that more than 6,264 political priso
ners are still behind the prison bars 
in the State of West Bengal. There

j Motion of Thanks on APRIL 5, 1977

are various charges against them; 
there are undertrial prisoners. There 
has not been any specific declaration 
of amnesty for the release of all poli
tical prisoners. That is very neces
sary in order to avoid the legal com
plications. I do not have much time 
to discuss that. But it Is well known 
and it should be known to this Gov
ernment also, that, while these politi
cal prisoners were in jail, many of 
them have been victims of oppression 
and torture in jail; many of them 
have also been killed while in 
jail, and we have heard of built-up 
stories of killing on the plea of so- 
called encounter with the police. 
There have been niany instances of 
this nature. It is for the Government 
of India to institute a thorough in
quiry into the matter relating to the 
question of political prisoners and 
declare immediately an amnesty for 
the immediate release of all political 
prisoners.

Certain points have been raised by 
the Leader of the Oppos.lior as to the 
justifiability of the Forty-Second Con
stitution Amendment. I would like to 
remind him that, although they have 
the plea that the Forty Second Am
endment has been made for the streng
thening of the democratic fabric of 
our country, it is our feeling, it is our 
considered opinion, that it wos per
petrated only to perpetuate the one- 
party rule and to perpetuate the 
Emergency. Therefore, in the fitness 
of things, if they are really for the 
strengthening of the democratic cha
racter of our Constitution, they should 
not oppose any move from ihe pre
sent Government for scrapping that 
Forty-Second Constitution Amend
ment Act.

I would further request you to con
sider that there is a new situation 
now in the country. Ihe State Legis
latures in different parts of our coun
try, after the poll results, have got 
no moral or legal claim to wield the 
authority of the State. There should 
be immediate elections in the States. 
Unless that is done, the Government 
in the States will not have the con*-
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dence of the people to run the Gov
ernments.

Thede are the few points which 
were lacking in the President’s Ad
dress. Even in this late hour, the 
Prime Minister or the other Ministers 
who take part in the debate can give 
these specific assurances to the House 
and to the country, so that the people 
can feel that there has be;*n a real 
change in our country and they can 
also have the feeling of meaningful 
participation in the governance of the 
country.

SHKI P. K. DEO (Kalahandi): Mr. 
Chairman, Sir, it was the biggest am
bition in my life to see a non-Congress 
Government at the Centre and evolu
tion of a two-party system, so that 
the monopoly of power could be wrest
ed from the ruling Party. If the his
tory of evolution of democracy in this 
country is to be written, this1 will find 
a place that, as early as 1948, after 
placing all that we had at the feet of 
Mother India, I and Shri R. N. Singh 
Deo raised the banner of opposition 
in the name of Ganatantra Parishad.

1  am alive today to see this unique 
spectacle, but he is not here, he is 
dead and gone.

In 1952, an attempt was made for 
th first time in the first Lok Sabha 
for the polarisation of the opposition 
parties in this House and the Natio
nal Democratic Party was formed 
with Shri Shyama Prashad Mukher- 
jee as the leader and Shri R. N. Singh 
Deo as the Secretary-General.

For this magnificant election re
sults, I salute the people of this great 
country, who during this emergency 
in their typical charactenst.c manner 
endured all hardship and sufferings, 
indignation and humiliation and wait
ed for the appropriate time to undo 
"the wrong and have manifested their 
vitality and maturity in putting a 

*ion-Congress Government in the Cen- 
tfrei. This unprecedented j bloodless 
'coup will go down in the history of 
th$ world as a magnificent achieve

ment of the people. It hni the unique 
leadership of Loknayak, Shri Jaipra- 
kash Narayan, to whom all my salu
tations go. Democracy has taken a
firm root in this country and will be 
a permanent feature in our We.

The ca tio n s  are over and the Gov
ernment have settled down to busi
ness. I would like to remind you that 
in spite of minority of votes, it is the 
Congress Party which managed to be 
in power for thirty y ea rs .... If you 
analyse the voting figures, it used to 
vary from 37 per cent to 42 per cent 
in favour of the Congress Party. But 
it is because of the multiplicity of 
the opposition parties that they could 
be in power for all these thirty years.

In all humility, in the name of God, 
in the name of this ancient land Bha
rat Versha and i:i the name of demo
cracy, I plead wUh our revered Prime 
Minister, respected Babujl, Sardar 
Parkash Singh Badal and the various 
other components of the Janata Party 
(o eschew all their di.'Tereices and to 
bury them and try to forge a viable 
alternative to the C onfess Party and 
to form one Party under one disci
pline. This is because our experi
ence regarding SVD Governments has 
been very bitter in the past. In 
Orissa, we had ihe opportunity to 
share power with the Congress Party, 
the Jan Congress Party and the Utkal 
Congress three times, but the Govern
ment did not run its full term. Taking 
all these facts into consideration, I 
again request the various compo
nents, the various constituents of the 
Janata Party, to forge into one party. 
Only in that case, they can fullil the 
aspirations and expectations of the 
people. The President, in his Ad
dress, has rightly pointed out about 
the evolution of a healthy two-party 
system and I hope it will jnaterialise 
in the near future.

In this old land, a new era of free
dom has dawned which was eclipsed 
during the emergency. There is r.o 
more the climate of suffocation, sus
picion and suspense, which in thof* 
days vitiated the premises o f Farl!***
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ment House, anJ the Central Hall. The 
Central Hall which used to be hum
ming with various activities and in
tellectual discussion had the look of 
a ghost house. The whole country 
was converted into a prison. We 
know that various atrocities and ex
cesses had been committed by the 
then Government during that period. 
I take this opportunity to give a few 
examples which will provide a peep
hole to look into the ghastly pano
rama o f the h olocaust that w as perpe
trated during that period.

One, Shri Parsuram Satpathi, a 
budding journalist and a youth lea
der was murdered in broad daylight 
in Bholangir and he was crushed to 
death by the jeep of the Youth Con
gress and uptill now the truth has not 
been brought to light.

Shri Sarat Chandra Singh Deo, an 
MLA in my constituency, died in mys. 
terious circumstances in the Inspec
tion Bungalow of Rayaguda while he 
was on tour with the Estimates Com
mittee and in spife of our request to 
the Chief Minister, nothing was done.

Shri Satya Prasad Mund, an inno
cent and respected lawyer of Bhava- 
nipatna was put behind the bars be
cause some RSS pamphlets were found 
at his place. Some students singing 
patriotic songs were put behind the 
bars as MISA prisoners. The crime 
ihty committed was that they were 
singing patriotic songs. Shri Natwar 
Paihan MLA was detained under 
MISA had a heart attack in the jail 
and in spite of my request to the 
Chief Minister to release him, at least 
on parole, nothing was done. So, in 
the shape of an amendment, I have 
made a request that an inquiry should 
be made into the excesses committed 
by the various Chief Ministers during 
the emergency and appropriate ac
tion should be taken against them.

The President has reiterated the 
pledge of the Government to remove 
destitution within a time limit of 10 
yean?. To form a socialist ancj egali-

acting as President
tarian society we need not take a leaf 
from Engel or Marx or Lenin. We 
need not import the connotation of 
socialism from Moscow or Peking. 
India is basically a socialist country. 
Bharat is not a Bhoga Bhoomi, it is 
a Thyaga Bhoomi. The Isavasyopani- 
shad of the Yajur Veda says:

iT^ST : 'OnST t

It is our good fortune that the Prime
Minister is the embodiment of all 
those values for which India is great 
to-day and I hope our objective would 
be achieved in the Gandhian way. I 
wish the Prime Minister all success 
and I sincerely hope that what has 
been mentioned in the President’s 
Address will be achieved in the time 
schedule.

The President has not dilated in his 
speech regarding |the various socio
economic programmes and the steps 
to be taken to remove disparities bet
ween man and man and region and 
region.

In spite of 25 years of planning, 
there has been no impact on the west
ern districts of Orissa even though 
that area has been endowed with vast 
natural resources. No employment 
opportunities have been created ini 
spite of 25 years of planning and all 
the money has flowed to the coastal 
districts. Even peons, even clerks, 
motor car drivers and cleaners are 
being recruited in that area from out* 
side.

Our demand for a second steel 
plant for which there was a Satyagra- 
ha before the Prime Minister’s house 
in which Shri Biju Patnaik also par
ticipated, should be implemented as 
soon as possible. It Is our good for
tune that the mantle of the Steel Min
istry has fallen on his bold shoulders 
and I hope he will fulfil the genuine 
demand of Orissa.

Then, Sir, the Indravati project 
which will irrigate 5 lakhs acres of
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chronically drought-affected western 
districts of Orissa and also generate 
600 megawatts of hydel power and 
which *will go a long way to help 
putting up an aluminium plant due 
to the availability of high-grade 
bauxite ore there, should be taken up.
I stress all this because the Fifth Five 
Year Plan is going to be recast and 
with all humility I submit that this 
should be given effect to. In the 
shape of an amendment to the Presi
dent’s Address to the Motion of 
Thanks to the Acting President, II 
suggested that it should be made 
mandatory for all Ministers and Mem. 
bers of Parliament to declare their 
assets publically every year and to 
make them available for public scru
tiny. I think Government will give 
thought to it.

Shri Morarji Desai was the Chair
man of the Administrative Reforms 
Commission. Shri V. Shankar was the 
Secretary and Shri H. V. Kamath was 
also the Member of the Commission. 
In the first Report they suggested 
that an Institution like Ombudsman, 
Lok Pal or Lok Ayukta should be in
stalled soon to look into the people’s 
grievances and complaints. As Shri 
Morarji Desai has become the Prime 
Minister, he should take the first step 
to have the Lok Pal and the Lok 
Ayukt Act passed soon as recom
mended by him.

The previous Government never 
gave thought to this. This Bill was 
introduced. It continued for five 
year* and ultimately lapsed. Taking 
into consideration all these facts, I 
beg to submit that the Prime Minis
ter should give a serious thought to 
this matter.

Lastly, i would like to submit that 
we are going to submit our Election 
Returns. We all know that Election 
Returns which we have to submit will 
be a false statement, because all of us 
have spent much more than what has 
been prescribed in law. So, I would 
request the Law Minister to give a 
serious thought to this question that

all political parties should be regis
tered under the Society Registration 
Act of I860 and their yearly account 
should be audited and published with
in the prescribed period oi one year 
from the date of election.

With these words I conclude.

SHRI NARENDRA P. NATHWANI 
(Junagadh): The speeches on this 
Motion of Thanks centre round main
ly on two points—bread and liberty. 
Both are essential. In fact they ere 
complementary to each other. I shall 
deal with the question of liberty.

It is most gratifying that i:i his Ad
dress the Acting President referred to 
the urgent need of restoring rulo of 
law and freedom of expression. He 
also assured the nation that a number 
of measures were contemplated to 
strengthen democratic functioning. He 
also referred to the need for restoring 
proper balance amongst, the three or
gans of the State-Executive, Judiciary 
and the Legislature. This stress on 
democratic functioning is a corollary 
to the issue on which the elections 
were fought during the last month. 
What was the issue? It was a dear 
specific single issue, namely, the peo
ple had to choose between democracy 
and dictatorship, distatorship of the 
worst type. There can be dictator
ships of an enlightened nature. But 
here it was of a fascist type What 
are the essential characteristics of a 
fascist type of dictatorship? In a fas
cist type of distatorship the cry is for 
‘one leader, one party and one banner’ 
and the erstwhile ruling party had 
adopted the slogan ‘India j:, Indira 
and Indira is India’ whigh represented 
one of these characteristics of Fascism. 
We have now known how internal 
emergency was declared on 2")th June,
1975. The promulgation, was nnde. 
And only after that the Cabinet meet
ing was held and this step was approv
ed. So, it was a decision taken by one 
individual, namely, the then Prime 
Minister of India. It was this issue 
of Emergency which was raised speci
fically in a pointed manner without 
any ambiguity before the electorate
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and they gave their verdict by an 
overwhelming majority in favour of 
the Janata Party and with Congress 
for Democracy. The Leader of the 
Opposition himself said the other day 
while participating in this Debate that 
people had rejected emergency and 
the attendant amendments of MISA 
and Pre-censorship.

SHRI A. K. ROY (Dhanbad): I have 
got a point of order. The House does 
not have quorum. Both the Treasury 
benches and the opposition benches 
are empty. Nobody is there in the 
House. The debate should be discon
tinued. They should not neglect the 
speech of new Members. It should 
not be the case that only when import
ant members speak everybody will be 
there and when new member?: speak, 
nobody will be there. It will be only 
discrimination. On this point I raise 
my point of order. I propose that this 
debate must discontinue.

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA): I 
respect the feelings of the hon. Mem
ber that all members should, be pre
sent here. But during the lunch hour 
it (has been the practice, of this House 
not to raise the question of quorum.

So far as Treasury Benches were 
concerned, Mr. Shanti Bhushan was 
here and he left only when I had come 
and resumed my seat here. We are 
taking note of whatever is being said 
here. I am sure my learned friend 
will see that when the debate is repli
ed to on behalf of the Government all 
important points will be answered. 
However, I do hope lhat ill the Mem
bers will be here. For lunch hour, 
you do not need the quorum.

MR. CHAIRMAN: Anyway, if the 
quorum is challenged, the bells may 
be rung.

SHRI H. N. BAHUGUNA: I said 
that there was no need for the quorum 
during lunch hours.

MR. CHAIRMAN: All right. Let the 
hon. Member continue.

SHRI NARENDRA p. NATHWANI: 
Sir, I heard the Leader of the Opposi
tion to say that the people had reject
ed only the emergency. But, Sir, there 
are members of the erstwhile ruling 
party and some of them, botn inside 
and outside the House, who still try 
to pass over, may even dismiss this 
verdict of the people by saying first 
that the defeat was due to some ex
cesses committed by overzealous offi
cials and then tried to find some scape
goats and in this connection references 
made to the high personages namely 
Sarvashri Bansi Lai, Sanjay Gandhi 
and V. C. Shukla. How far it is trlit, 
has to be examined by the persons 
concerned. It is not ♦hat a f^w isolat
ed, casual, solitary instances were res
ponsible for their rout in this election. 
Suppression of the freedoms ard the 
democracy was resorted to systemati
cally and in an organised manner. Not 
only the Leaders of the Opposition 
parties were taken in detention but 
some Members of the erstwhile ruling 
party in Parliament wh0 were inde
pendent were also detained and thus 
the freedom of expression on the part 
of the ruling party members was also 
suppressed. We also know how the* 
press was gagged.

We know that the press was gag
ged to a great extent. Let alone the 
memebrs of the opposition who were 
detained under MISA but even the 
genuine hardships were not allowed 
to be published. I can give you inst
ances after instances. Here, I would 
only quote one to show to what extent 
the press was gagged. Sir, it was a 
case of a village in n part of Sau- 
rashtra, where people experienced 
scarcity of water. In ‘PHTJL CHHAB’ 
published from Rajkot a news item 
was published that there was scarcity 
of water and people were experien
cing hardship and that the authorities 
should look into it.

But the censor officer came down 
upon THUL CHHAB’ and toM them
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to take note that tills was emergency 
and such news item should not be 
published. When his attention was 
drawn to the news item being correct, 
he replied that even if there was hard
ship such a fact should not be publi
shed, even if the trains were not run
ning according to time, people would 
have to say that there was no delay 
and hardship because during that 
emergency there was to be no sugges
tion of any hardship suffered by 
people.

Sir, there were also restrictions 
placed on holding of meetings. That 
brings me to my personal case. In 
September, 1975, there was Maha
rashtra State Lawyers* Conference in 
Bombay. Lawyers from outside Bom
bay were brought and given accommo
dation by the Government. A handful 
of lawyers from Bombay attended it 
and they approved of the emergency.
I had gone abroad and just returned.
I am a retired judge of the High Court 
and I decided to call a meeting—a 
closed door meeting—of the lawyers 
from Greater Bombay to consider in a 
constructive manner the civil liberties 
and the rule of law under the Consti
tution.

Sir, it is interesting to note what 
happened? There was a notification 
issued at that time by Government 
prohibiting the assembly of five or 
more persons without the permission 
of the Police Commissioner. This was 
going to be a closed door meeting of 
lawyers only interested jr. the rule of 
law. That meeting was to be addres
sed by three persons—Shri M. C. 
Chagla, former Chief Justice of Bom
bay High Court, Shri J. C. Shah, for
mer Chief Justice of Supreme Court 
and myself, former judge of the Bom
bay High Court. I, for sake of caution, 
applied for Police Commissioner’s 
permission. The Police Commissioner 
is a wise person. He saw no objection 
to this meeting being held but he 
knew the cabinet might not like it. 
Therefore, he referred the matter to
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the Cabinet—though he was not bound 
to do it. The Cabinet turned down 
my application. I took the matter to 
Bombay High Court. The matter was 
argued for 30 days before a Division 
Bench. Shri Jethmalani and Shri 
Palkhiwala argued the matter on 
behalf of myself and other petitioners. 
Ultimately the judgement was given 
in our favour permitting us to hold 
the meeting. The Government o f 
Maharashtra preferred an appeal for 
stay which was granted by the Supre
me Court. Technically the matter is 
still there. Personally, I believe that 
in view of withdrawal of Emergency 
and the subsequent e^e^ts, that have 
happened, that appeal would not be 
heard and it would b? withdrawn. 
But what is to be noticed is that it is 
not a few isolated acts of excesses 
alleged to have been committed but it 
was a systematic programme and an 
organised comprehensive scheme to 
suppress liberties, to terrorise the 
people and then to gag thi press. The 
situation that prevailed at that time 
can be described in an Urdu couplet:

f  TT f t  3? t t  f  3-5^  

t  ?fr •< f t  f:Ht I

What I mean is this: when demo- 
cracv was smothered we, the lawers, 
could not discuss it in a meeting which 
was to be addressed among others by 
Mr. Chagla, the ex-Foieign Minister 
of India and other judges. We were 
dubbed as spreading £edition, spread
ing treason and so on.

So, Sir, these alleged acts of excess
es could not be oassed over merely 
as stray examples. If tlie public has 
expressed its condemnation, that con
demnation is directed against Emer
gency and the reitfn of terror that 
prevailed during those 19 months. This 
does not mean that wo do not believe 
in discipline. We knovr that Jaw 
without liberty Is tyranny: Liberty
without law and order, without disci
pline, is chaos. This is well-known. 
When we ask for restoration of c " ril
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liberties or rule of law, it does not 
mean that we want to encourage indis
cipline. That must be made very 
clear.

Sir, yesterday an hon. Member xrom 
the opposite side said that progressive 
measures by way j f  L. nd reforms and 
by way of social and economic changes 
were thwarted by reactionary judicial 
system. I do not know whether that 
hon. Member knows about a full bench 
of 13 Supreme Court judges havjng 
been constituted in December 1975 to 
re-consider the principle laid down in 
Keshvananda Bharati’s ca-e which 
said that Parliament v.ould not amend 
the Constitution so as to abrogate the 
fundamental basic structure of the 
Constitution. At that timj sovtral 
judges of the Bench asked the Attor
ney General one relevant question: 
“Can you give us a single instance 
where a progressive measure—either 
economic or social—has been thwarted 
by the Supreme Court or by any of 
the High Courts?” No answer w es 
given to that question. So, Sir, what 
is the use of indulging loosely in a 
statement like this that the judicial 
system has come in the v/ay of econo
mic and social progress.

14 hrs.

Lastly, Sir, yesterday another hon. 
Member from the opposite side tried 
to compare the respect with which 
members of the present ruling party 
listened to the advice given by Shri 
Jayaprakash ji. Sir, we know the 
power that was exercised by Shri 
Sanjay Gandhi. He exercised extra- 
constitutional power. He had no posi
tion as such. His only qualification 
was that he happened to bo the son 
of the then Prime Minister and the 
highest authorities, namely, even Chjef 
Ministers are reported to have touched 
his feet and praised him sky high. 
How could you compare uch a case 
with that of members of the ruling 
party—whoever may b> the ruling 
party—listening to the advicc or *cek-
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ing advice from men Jike Acharya 
Kripalani or Jayaprakash ji? Such 
analogy is puerile, Sir, with these 
words I support the Motion of Thanks 
to the President’s Address moved by 
Shri Karpoori Thakur.

Trmfa" r̂or'Tfa- sr, f  irm hr sp^ft
3ft % SfFPT alt’ll'I

^  % fa t  p T  f  I 
y (cihST % T̂Ĥ ft̂ T t̂

i p n *  T O #  '<T^ M  fd 3fr %  w
srfcromoi wrt I i
t  f t  ^ T T  ^TfcTT jf

& g tg TTTT STTT - 5 ^
I 3 f f t  ^  Jf  eft

to)ii f> 'JiHdi tivt*I<. ^t
^tt fesrr %

STg eT ^t I  I

f  W iim t/ wft p M M I
i  %  r̂Tcrr t o r  *  stm

iff srrarct eft |
%  W t  *!T3fr ^t W& Jf ?fk

Jr STT̂ T wx H=fr I SJTTIeT-
'if faffa % 3̂ FeT f^fei

^  «ft f%
^  -jim f%> ^Miei'T>i<?fH fV̂ fei 
«Ft T̂tBruTT ft?t 3TT T?t | I
*r t  ?Tft ^
3ft 'TTf̂ >dT?T % T{t *F,

srt ^t «tt 1 %  ^TR^Kt
fffw-'TfOT? ^t *ft JTff «r i

5IT3T I  f a  3PTeTT tT t€ f

% VTRH Jf I ffRt «llei ?̂t
s H M e f  I ,  I  I

STTST J' STSTTefW [̂eT
?fT f t  T̂ T | I Jf

f t  W  *TT, f ^ T R  H X 5 P R  % Y f t T  ^  
t  9TcT fle ff «ft,



*TF5T ?TPT 1% 5IT O #

qr wfTcr f?nsftT sir*
Tfaf 5f aldMW %

^ tt t t  »i i «iui I srorfkrT  f t n T  s f t r  

TT 5SIWT HTW I T O  5fo
*!*> T T  P T  |> ^ ft 'SRcTT T T ?f

% f^sf?RT fT TfT | I

:> j¥ ? f t  j R F f f  % w m  i W %

WT^ ^  +1 <J| ti^ i « )a i4ii ft,

3®TT f  fT fa*T T O  W^TT
?fk fgfR it ^  sfk <tt

5crr, ^ et n̂=nr ’Wimd+HlH It̂ Ri w f  

*ff STTTRPFFffa1
fa ffa  cT* W f  *rf ^  fT^IHR 
snjPTwr ^ f s n f a r  ?r
m i  Jr f R  nf I 3T5T friwt * R T R  
% JT t̂ f R  *PP ^ <+T<

f<rc «ft, <r*r *r + k  3n%-*n%o
mrTH4>iHH forfa ^ t  *rf i snf
t̂ TT W*TT fo> r̂rnrRTi f̂hT f^rfcT T I
t r m  sft ^rw hr fafrat ^ ff %

5fWf TT *t SF=TT %, S*TTT 

T ft  WT'TT f t  ffa iT R  ? m  
3)M < *T '3TTT I 'if 't 'H  * t  'jPTfTT
Tr€f Tt *ftT % 5TT3STRR T̂T T̂fTT
I  /far srht qi€f w i i  t t  fra 

i r  f o t f t  t o  %  *fr w rm
T T  ti^TT ^ l i H i  T H *?  "Tft T^TTt I
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* w*h.«t
% «PT I HW5T w  % T̂TR% 

z i t  ^ f r t  w m j  w^rft t  • 
4>r4,'=Hi<l tjgsm% afr % ^  *r-:^R 

t t  f r̂fsR f w  I  %  10  ̂^r 5r
trt^PTRt Tt WHTT TT pTcTR fapJTT 

T̂RFTT I St R̂TTT ?t T^ll
fr trTft % w  Tt «rPm

^ d^K ft, VfRrT
Tt 'Ji'ial ^ HPR% ?Tf HTTR TnTnT-

grft ar? ft ?r1r
m ^ m n  f m  ^  f r  ? r w  #  ftn?o
ff<4>K TT T̂T̂  W =̂?r̂ T T̂T’TT ^T- 

lT<fl'ii T̂ T frrr ^f ?RTR *I5iH
I  ?rk ^  T ÎT 5mt ?RWT ^
^ n f t  ^ » ft  1

TRTRt TT̂ 'TfiT n ff̂ r Tt 

5ft% T ^  ft wt fTUT \ I
etkaq it JTf fi^T *1*(N T̂TTt’JT

Ĥi'Ji ft  «TT :3ffT *R TTTO Tt 

«ft ^FT 30 ^ff | sfr 5TT*FT it TT T̂ 
 ̂ fTTTT Tt 5TtT trPRWf Tt T̂STT 

Tt f̂ TO% TTT̂ T 'iH ĤTST̂T T̂ “Mil*
ftnfi Tt gijsmff f w  i ,nr̂ : ttjt-
Trft ■< ^n(a jfr t̂ TfT t, fr T+ î'ft
Tt 5TTH 'donKH TT! ‘Sf^T 5TTJT T̂ft
frpTT f, fT«IT fWTTWt
% f̂ TT r̂ r-IMNH «TfcT ft 
?tmii  ̂ |  ?tY?: nt̂ 't Tt ft«rf?T ^stptt 

Tt ?rr^Twr "R «t|w t»t ŝ tpt f^n 

thit i ttt ?tpi h ^tttt »rrsff t̂ 'ftJT / 

% r"nft m \  p̂rfTTT «ft ;Tft
|  I ^ft TRTTT TTjr̂ mr fftf̂ T
wmjTft, f>m  # r  f̂ TRT, ffisr 

©T5 ?ftT J‘2TT ■JSTRT Tt 
T̂jft,rr f^fir *r Jrr̂ r̂ +'cTT

f^=r ?r% 1 ’

irafq- J srfm tpt *r =̂frf?r 
r̂fsr rft fen *ptt t, htwtt:
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^  f f a  snft ift FT^tw »r
^  fr  't r t  1 1 * r * fr  snft ^  <nr 
^  r̂r crrf t  ft> PflflHf :37i% 

^ t/ f̂tt f o n  ^  1 

*RWHR ffa  3cMI<H *PT ?Tf6R>
^  #  f ^ F  7ft I , W  *JR«r
T^TT ft: ^
% ?FT Sf? W, f  I %
f̂ TT *ft| 'TTtT fc^TT T^r 4 3T 6
f3TR w r  Jr f a w  «fT, stm 
21 !pTR *r r«(4>di t  I
f̂ TTT 4TT+TC ?ftfcT tft
| i f̂t ^*ft£ r̂r t̂
^  <R | 40 TT*fe fR  PrTOT 3TRTT | I 
^  ^  yP dP ^ 20 T W  ^TR^T 
sfTT sffc 3 *T 13 'KttVd TTHfT 
fasft 3R | I TOT ftPfi

<THR fe^T *R 70, 7 5 <TW  
^ cJr J ^n% I  I 5PR ?RFR ^t|, 

m  ^  j ®  Iw qcr
fa«w f 5TTT JPT̂RT 
«FT ?FT  ̂ ^ *FfKTi | I ’sTT?, ^3ff
srk aft^nrW V ^farr % * t r r j  
ft tft q|T farfa |  ̂ *r ?tr ^
5H7T; rft fvwpff % <̂MKH ^T •iPT 
srfsRr ^ sffa f*R t rRq; ^  
$ fa  % ^rr yft^rfrzfhft
!̂ t*rr % ^ r  ^  ; ?rtft ^nrf 3r 

<nw*T p=rrfer '̂t ,^ ctt f  i

st r \ ^ r  w t t̂r % qYfw f  
*nr *n*fefor | ft? w h u  3;tt 
% snwr t , r̂t% %■ ^nff i  ̂<r srnr^ 
^ ft? oM̂ ET 1̂ i^ wW^ptt
fe T f jTJT, % 3?TT 5-P ’atdN K  
>̂T '3VJT̂ T;T I ct>^ ^T TTRTT JTPTTcT P+m i 
t̂t 5=r% i ^ s  % sr^rf %

^  «n: «ft ^  ^  ^ rm r
T̂Ttr, f̂ RT ?r 'SnCTarrfW

^ fe r  f^TT 3TT fT% ^W f
v t w r r  zf&J&t m&r ^  f t  I

5̂51 rR> wilfll ^T «'MC6i ^7T
PHq^ f  ^ftr ^ f t ^
?r ^r ^  ^ftttt |( ^  ftpr 
3tt̂  % w  ^ # t  ?> ^ rfh T
ftn ^ J ^tttt i ^?r ir, ? fk  m wtn; 
fk%\x r̂, ^  % ^tt
^r% r r r fw r  % ^ fbrrf 1 1

% T f%tr ^TT̂ TT ^ft ■d'l rfl^fl ^
t^ 'V P T  SFt « i j ^ l  ^T*ft ?Tf^T |

f ^ R  f^rFT ^«rr ^r |«pr
% ftr r̂ ^  ^  snrmHwr ?rft% % 
$ r p fm  fiprr W  ^r I cTFjf
vft̂ rf % 5TT5H gTr, ¥iTtrt «\*\\
% ^W RrR ft^T, 5|1t  “FT

ttft w m n  w r  i ^  ^r«r | ft> 
fgr̂ TT »Pt I ^HrlT fw^R l^6ii«i 
?nrr m  ^ r ? n  ^ if?ft 1 1  ft^ rr

^t 54 «Ft 54 ^t2T q r  ^ # ?ft ^ R
tht | i ^  Jiwer srtt

^ ft> fk^R  ^ t 'fl’iai “Pt ^ i  
$ r R ^ R ^  P̂RtWT ^  | I W

ftrq ^narR % %rr f  ft> ft^ R
f^M wot r̂r tircĉ nv w  ferr i

SHRI VASANT SATHE (Akola): 
Sir, I have been hearing with rapt at
tention the speeches made by the hon* 
members from the government side on 
the Motion of Thanks to the Vice- 
President acting as President for his 
Address. Let me say at the outset that 
although his speech is brief, the basic 
sentiment expressed by the Vice-Pre
sident acting as President about con
solidating democracy in this country 
and hoping that a two-party system 
■will emerge is laudable. On economic 
policy to evolve a policy of decentra
lisation of agro-rural industry, of 
doing justice to the rural class, to the 
agricultural class, giving them better
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price and all that, all this is a laudable 
statement in his Address. The only
thing that hurt me in the speech was 
a little sense of euphoria. That could 
be se'eri when in the very first page 
there was an attempt to condemn ge
nerally the previous Government and 
say that the verdict of the people of 
this country has gone against (a) pro
clamation of emergency by itself and
(b) 42nd Constitutional Amendment. 
I beg to submit for your consideration 
and that of the House whether this 
analysis is really borne out by the 
facts. And immediately it is said that 
in the entire northern belt an aval- 
anache, a flood, an earth-quake of re
sentment, discontent, dissatisfaction 
and anger of our people went against 
the Congress because of the excesses 
committed during the emergency. No 
one can deny that. And the Congress, 
as our leader has said, has to learn a 
lesson. If we do not, we will never 
be able to face the people again. So,
I agree that there has to be an intros
pection of looking within the heart by 
the Congress organisation. But when 
we try to analyse and say that this has 
been a vote against the proclamation 
of emergency under those circumstan
ces to which i v/ill come presently, 
then we must remember that procla
mation of emergency was for the 
whole country and not only for north 
and if the people were against emer
gency, then people will have reacted 
in a similar manner throughout tfce 
country. Remember the other wave, 
1971 wave to which wave some of my 
friends like my dear friend Shri Ba- 
huguna was a contributory and bene
ficiary and so our great leader Babu- 
ji; then in that wave on the call of 
garibi hatao, on that promise, on that 
assurance, on that hope the entire 
country had reacted from Kanya- 
kumari to Kashmir, from Bombay to 
Bengal, from Goa to Gauhati, the 
whole country reacted in the same 
manner except Tamil Nadu where the 
issue was local and not a national one. 
That one can say, that the reaction of 
the whole country was the mandate of 
the whole country, f It does not appear
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(o be that the resentment throughout 
the nation wag algainst emergency. 
Some people say tfiat it is againsFThe I 
42nd Amendment. If that was so, the 
people would have rejected the Con
gress on the 42nd Amendment throu
ghout the country. But that has not 
happened. I am not going into percen
tages. What will be the conclusion? 
Why has North in such an unanimous 
manner rejected the Congress? The 
answer is simple, i.e. the excesses com-< 
mitted in the North angered the peo
ple so much that it created a disgust 
in the minds of the people there. That 
is why it ran through the whole North. 
Therefore, while analyzing the situa
tion, unless we have a correct diagno
sis of the disease throughout the coun
try, we will not be able to provide a 
proper remedy. So, I wrill plead with 
my friends on the government side to 
consider that the resentment is not 
against the 42nd Amendment by itself, 
as our leader has said. If there are 
any defects in the 42nd Amendment— 
e.g. to-aay there was a proposition 
debated—and if you want to come 
forward with any concrete suggestion 
which does not militate against the 
fundamental proposition viz. of supre
macy of Parliament, we are willing 
to consider and cooperate. Let us say 
this very frankly. Our attitude to co
operate with the government is there, 
because we feel and we sincerly hope 
that here is an opportunity where a 
democracy of a two-party system can 
get consolidated. And that is why we 
are in earnest to cooperate. But, for 
this copperation, the climate must be 
this: cooperation requires two hands. 
Cooperation must be on both sides. It 
is never one-sided. There must be ea
gerness on the part of the government 
also to have cooperation. Otherwise 
when we say, “we will cooperate'’, 
if you say, “Who cares for you?”, how 
can we cooperate?

In the very breath of offering co
operation, no one from our side has 
said: “Forget and forgive/’ I do not 
know whom you are quoting. I have 
not known anyone saying, “Please
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forget and forgive.” Yet I find spea
ker after speaker on the other side 
saying: “No. We are not going to for
get; we are not going to forgive. What 
do you talk of forgetting? Can we 
forget the atrocities, can we iorget 
those who died in jails, can we forget 
those whom you have shot here in 
Turkman Gate?*’ We say: “Please
don't forget.” Therefore, don’t also 
forget the past. I would like now to 
quote something about the attitude of 
no less a person—I am thanakful that 
the hon. Prime Minister has come just 
at the right time. I do not want to 
say something behind his back. When 
we say, “ don’t forget*’, don’t forget the 
attitude of our worthy Prime Minister 
towards firings, killings and shoot-at- 
sight. You, Sir, will find this in his 
autobiography, volume one, page 255— 
at that time he was the home minister 
of Bombay State. I quote:

“ During this period, a communist
labour union had created a distur
bance in Amalner city; and the po
lice had resorted to firing while sup
pressing the disturbance. 8 or 9 
persons died during the police fir
ing.”

Then in the next paragraph it is stat
ed thus:

“The Maharashtra Provincial Con
gress Committee and its president 
demanded a public enquiry into the 
firing at Amalner. The communists 
and some others had already made 
such demand.........

Another quotation:

“If the police, whose work on such 
occasions was difficult, were not gi
ven protection, then those who crea
ted disturbances would get encour
aged and succeed in their mischie
vous aims. If the police became de
moralised it would be almost im
possible to control such disturbances.
I, therefore, refused to take any 
further action in the matter.
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The agitation for an enquiry, how
ever, continued and the Pradesh 
Congress Committee obtained th® 
support of Shri Jawaharlal Nehru 
and Sardar Saheb. Both of them 
wrote to Balasaheb in this connec
tion. Sardar Sahib had written to 
say that, as many people were ask
ing for a judicial enquiry, we should 
think oir getting such an enquiry 
made and as the police were not at 
fault at all theid was no reason to 
worry about the results of the en
quiry. Balasaheb felt, ra h e -’ woil i 
ed and asked me what his reply to 
the leaders should be. I said that 
there would be only two possible 
solutions in this matter. He could 
either write to Delhi that such an 
■enquiry was not proper as it would 
causa a great deal of damage, or al
ternatively, I could resign and let 
him make an enquiry.”

Then, at the end of this, he says:

“On receiving this letter, Jawa- 
harlalji and Sardar Saheb informed 
us that they had n° intention of in
terfering with our right to take de
cisions in such matters and that they 
only wanted to tell us what had 
come to their nottice. They, there
fore, said that they would leave the 
decision to u s .. . .

There were many other unplea
sant occasions when firing had to be 
resorted to while quelling anti-gov
ernment disturbances during my 
tenure as Home Minister in Bombay 
State up to 1956. But after this in
cident, the Central Government did 
not make any suggestion for an in
dependent judicial enquiry.”

Then came the famous occasion of 
Sanyukta Maharashtra Agitation in 
Bombay and our worthy Prime Minis
ter was then the Chief Minister. In 
that firing, according to him, 84 per
sons were shot and killed, but people 
say that 105 persons were killed. I 
will not go into that. But what were 
the facts? I will quote Shri C. D.
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Deshmukh, not known to be biassed 
or partial, progressive or reactionary. 
I am quoting from page 819 of the de
bates of 25th July 1956, where Shri C. 
D. Deshtmukh says:

“There is evidence to show that 
they were instructed by the Chief 
Minister to shoot at sight and to 
shoot to kill, that the deliberate use 
of tear gas before intended firing 
brought out women and children 
from their rooms choking for breath, 
only to be shot down by the indis
criminate firing of the police, using 
tommy guns, firing several rounds 
to the second, that there were 2,500 
rounds fired, resulting in 80 persons 
dead and 450 injured, that the police 
injuries through stones and acid 
bulbs were insignificant and not con
temporaneous with the firing epi
sodes.”

I would further like to quote on this 
very occasion a speech, when an en
quiry was asked for, and Shri Morarji 
persistently refused even to hold a 
judicial enquiry into those killing, 
when the matter was raised in this 
House, when Shri V. N. Gadgil had 
spoken on this subject. I am quoting 
from page 468 of the debates of 21st 
February, 1956.

I quote:

“When I read this morning that 
the Chief Minister stated that there 
was a plan to overthrow the Govern
ment and to take the city by force, 
though he has not named by whom, 
I felt it was a serious statement. If 
that is true, then in the interest of 
the public and in the interest of the 
future of this country, it is necessary, 
that an enquiry by, or presided over 
by, the highest judicial authority in 
this country should be instituted.”

Then he further goes on to say:

“Now, was there a real plan? If 
there was a plan, when did the

great Chief Minister of Bombay dis
cover it? If he discovered it after 
the incidents took place, then surely 
it is no testimony to the efficiency 
of his police.”

Further on, he says;

“In his second statement, he has 
said that there has been no indis
criminate firing. I have here a 
newspaper, the copies of which have 
been, so far as I know, taken posses
sion of by the police in Bombay, 
and in which the names of 69 persons 
occur and a description is given as 
to how they received these wounds. 
Out of these 69, the Lok Sabha will 
be surprised to know that 23 are 
non-Maharashtrians. There are 
Sikhs, Gujara’ ies, Manvaris and 
there are people from other com
munities. The nature of the wounds 
and the place of the body on which 
the wounds have been received have 
alsn been mentioned. The wounds 
have been received from the eye to 
the toe. They have received wounds 
while on the street, while they were 
in ihe room and while they were on 
the terrace. They range from a boy 
of 14 to an old lady of 64.”

Therefore, when you. say “don’t 
forget ', we also say to you “don’t 
forget".

If a Chief Minister feels that there is 
danger of a city being taken over and 
therefore he can order shooting at 
sight, indiscriminate shooting by the 
police, killing people who can never 
go back to their families as the 14- 
year old boy, then, if there is danger 
felt to the whole country, to the 
Capital . . . (Interruptions). The Prime 
Minister is going to re^ly at 3 O’Clock. 
Have some patience.

The assessment of the previous 
Prime Minister might have been com
pletely wrong. You can make that al
legation, I am not questioning your 
right. All I am saying is that when al
legations of mala fides were made
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against him, he held ground say
ing that he thought that there was 
danger to the city and therefore they 
resorted to firing. I think he will 
stand by that action, unless he has 
changed his mind.

THE PRIME MINISTER (SHRI MO- 
RARJI D ESAI): I have not.

SHRI VASANT SATHE; I know you 
will not, you said it at a public meet
ing aiso.

Can you, in the same breath, say, 
when a call is given at a rally of five 
lakhs at Ram Lila Maidan to people 
to go and surround the house of the 
Prime M inister....

SHRI MORARJI DESAI: That is 
wrong.

SHRI VASANT SATHE:.........  and
asking the police and the army to dis
obey whal they consider to be un
lawful orders.........  (Interruptions)

Yesterday, when Mr. George Fer
nandes was speaking, we kept quite. 
Now, you should have at least the 
courage and courtesy to hear me. You 
may not agree with me. If the police 
and the army should not obey orders 
which they at least considered as un
lawful, who wrill decide? (Interrup
tions) I asked the great leader Mo- 
rarji Bhai, who was also the Home 
Minister, who was to decide about it. 
Can the police decide about the order 
given by the superiors as illegal? If 
when he gave his order to the police 
to shoot at sight in Bombay, were the 
police to say that they would disobey 
it, could he have agreed? We must 
have some standard. Here was a situ
ation in the country in the back- 
round of what had happened in Guja
rat where the elected legislators were 
forced out in the name of some samiti. 
This was followed by burning rails 
and disturbing meetings by throwing 
stones. I myself have been a victim of 
stone throwing in Gujarat. I would 
have been killed but for the fact that
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that stone just missed the mark. 
(Interruptions) I therefore, submit for 
your kind consideration that this was 
the background of the action on 25th. 
The background of the situation un
der which action was taken on 25th 
which was rejected by the people has 
no bearing for emergency as such. It 
was for the excesses committed in a 
particular part. That is a fact and 
we agree. Now, I come to our great 
leader Sh~i George Fernandes. (I n t e r - 
ru />[. o'

In Madras, while speaking on March 
2f), 1074, Shri George Fernandes,
exhorted railway men.

SHRI MORARJI DESAI: May I 
know what is the time limit? (Inter
ruptions) .

SHRI VASANT SATHE: Shri Raj 
Narain spoke for about two hours. 
Shri George Fernandes also spoke for 
some time. You cannot give me 30
minutes? (Interruptions).

I will quote this and ^ en  finish.
(Interruptions).

SHRI S. KUNDU (Balasore): On
a point of order.

SHRI VASANT SATHE: You quote 
the rule under which you rise to a 
point of order.

SHRI S. KUNDU: I draw your kind 
attention t o . . .. (Interruptions).

I am raising a point of order.
(Interruptions).

SHRI VASANT SATHE: He must
formulate a point of order.

MR. CHAIRMAN: You have already 
finished your speech. (Interruptions) 
Therefore, he cannot raise the point 
of order now.

SHRI S. KUNDU: The Janata Party 
will give maximum opportunity to the 
members of the opposition to speak 
here. The Janta Party is proud that 
the1 right to speak is restored to them.
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I want to say one thing. What I 
have been observing from yesterday 
is that when you are in the Chair,

-sometimes I find that some people 
speak for 45 minutes to an hour. 
Today, the Deputy-Speaker specifically 
gave the ruling that no Member should 
.speak for more than 5 or 6 minutes so 
that most 01 the Members could be 
covercd. I find, the hon. Member, 
Mr. Sat he. is speaking for quite fr-ome 
time. Sometimes, he is Q uite  irrelevant. 
You are giving him so much time .. . 
(Interruptions).

SHRI VAYALAR RAVI (Chirayin- 
k il ) : Let them study the rules first 
and then raise points of order. It is 
our time; it is not their time. (Inter- 
ruptions).

SHRI VASANT SATHE: I am con- 
'Cluding.

I was quoting Mr. George Fernan
des. He said;

“Realise the strength which you 
possess, Seven days strike of the In
dian Railways will cause every ther
mal s;a‘ !on in the country to close 
down. A ten days strike of the In
dian Railways—every steel mill in 
India would close down and the in
dustries in the country will come to 
a halt for the next 12 months. If 
once the steel mill furnace is swit
ched oil, it takes 0 months to re-fire. 
A 15-day strike in the Indian Rail
ways-...the country will starve.”

Then, in an interview with i(Der 
SpiegaV’ published in its issue of 12th 
April, 1976, Mr. George Fernandes ad
mitted that he had built up an under
ground organisation an<j that his sup
porters were engaged in sabotage and 
other subversive activities. He said:

4*I am totally in favour of violence
against things-----In November last,
in the Union State of Karnataka 
alone, we had caused derailment of 
<52 trains. We have created some un
rest.'’

He continued to say:

“All forms of struggle including
satyagrahas, strikes, sabotage, guer
illa action is legitimate.”

This was the belief. They wanted to 
paralyse the transport, create situa
tion similar to one which was created 
in Chile and bring about the collapse 
of the Government. You know what 
happened in Delhi after this and whose 
hand was behind. With situation 
similar to that of Bangladesh, *vhat 
democracy would have survived in 
this country? Therefore, I would say, 
don’t forget and don’t forgive; let us 
not concentrate on the basic recons
truction of this country; don’t do all 
this; all that you have to do now is 
to keep on harping on one thing— 
‘Atrocities, Atrocities'.

14.45 lirs.

I K u m a r j  A l i t a  ^Iaiti  in the ChairJ

I congratulate you, Madam. At lerst 
one lady here could take the Chair.
In the l i ght  01 t he  o t 1 i 1u d c  of Mr. 
Morarji Le^ai w aj rei! ji'alcd to ihe 
ladies today that he lioes not consider 
any woman worthy of holding any hi^h 
office, I don't know how you are 
there!

MR. CHAIRMAN: Please come to 
your point.

SHRI VASANT SATHE: I am com
ing to it.

I will be very happy when the Jana
ta Party comes into existence. Today 
there is no Janata Party. Today the 
Janata Party is an embryo: it is still 
in conception. A conception of 19 
months in jail is a good conception. 
And now, you have also named the 
baby which is yet to be born. We 
don't know whether this baby, the 
Janata Party, will be a girl or boy, 
but we are very happy.

MR. CHAIRMAN: You have taken 
more than half an hour. (Interrup
tions).
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SHRI VASANT SATHE: There is
nobody else from my side; I am the 
only one. The Prime Minister is to 
reply at 3 O’clock; so there are still 
fifteen minutes.

MR. CHAIRMAN: But there are 
others yet to speak.

SHRI VASANT SATHE; I have only 
one point more.

The Janata Party is yet to be born:
I wish it will be a good and healthy 
baby. Because of the type of people 
who have come together I am not sure 
whether the Janata Party is really go
ing to be born at all. Therefore, I 
offer all my good wishes to the Prime 
Minister to have this baby and to have 
this Party. I hope you will concen
trate hereafter on the ccnstrjetivc 
side and not keep on repeating ‘nine
teen months of atrocities’ and forget 
all your own atrocities of the past. 
Everyone has skeletons in the cup
board including my friend Mr. Pat- 
naik. Therefore, don ’t harp on these 
things: it does not pay. Concentrate 
now on construction and cooperation. 
(Interruptions).

I thank you very much for giving 
me this opportunity to speak.

SHRIMATI RENUKA DEVI BAR- 
KATAKI (Gauhati): Mr. Chairman, I 
rise to support the Motion of Thanks 
that has been so ably moved by my 
hon. friend, Shri Karpuri Thakur, and 
also equally ably supported by my 
hon. friend, Shri Hegde. I am sure 
that all sections of the House will join 
with me and support me when I say 
that the Acting President's Address 
was delivered after the most momen
tous election that we had since the 
independence of our country. The ele
ction which we have just had was an 
election which we should remember. 
The Opposition as well as the ruling 
Party feel that the election is free and 
fair only if both sides get equal op

portunity for mobilising public opini
on, for placing before the people their 
policies and programmes for public 
scrutiny. But in this election, the 
Congress Party had done whatever 
they could. The abrupt and sudden 
announcement of the election put the 
Oppositionin in trouble; the sudden de
tention of hundreds and thousands of 
people as political prisoners put us 
in trouble. But actually what we 
have seen is that, in this election, the 
people have given their massive ver
dict against the Congress Party.

The other day when Mr. Chavan, 
Leader of the Opposition, was speak
ing in the House,—I heard him with 
groat respect and expectation—he was 
telling us that the Congress had learnt 
its lessons. But his very speech bore 
testimony to the fact that the Con
gress has learnt nothing from the 
stunning repudiation with which they 
have been removed from power. He 
said that this repudiation and failure 
of the Congress Party was because of 
Emergency, that the people did not 
like the Emergency. Mr. Sathe was 
also telling us that it was because of 
the excesses of Emergency that Con
gress had been removed from power 
in nothem India. The Leader of the 
Opposition, Mr. Chavan, was telling 
us that it was because of Emergency 
and that was why the Congress ended 
the Emergency. It has amused me. I 
would like to ask my hon. friend whe
ther the Congress ended the Emergen
cy of its own accord or they had no 
option but to end the Emergency in 
the face of the massive verdict of the 
electorate when they were thrown out 
from power. That is why, they ended 
the Emergency. They waited till the 
moment Shrimati Indira Gandhi was 
defeated in the election; then only, 
they ended the Emergency. It amus
ed me very much when Mr. Chavan 
wanted credit for ending the Emergency. 
He is now Leader of the Opposition. I 
know him very well. We have work
ed together for 15 or 16 years; Mr. 
Morarji Desai, Mr. Chavan and some 
of us of this side were all in the Unit



ed Congress. Mr. Chavan said after
wards that Emergency was not a part 
of the f  ongress tradition. I did not 
know that -the hon. Leader of the Op
position could use this type of euphe
mistic phraseology. He was never us
ing such a jphraseology earlier; his 
language used to be very simple, 
straightforward and truthful. But now 
he has started using euphemistic phra
seology—‘Emergency is not a part of 
the Congress tradition’. Why? Is it 
because he wanted to cover up the en
ormous guilt of his party? Is that 
the reason why he has used this euphe
mistic phraseology? We all know 
what Mrs. Indira Gandhi and her Gov
ernment were doing during the Emer
gen ?y. Mr. Sathe wa* telling us today' 
that Emergency was not repudiated all 
over India because many Members  ̂
from the South have got elected from; 
Congress tickets; there was no uni
formity all over India. Mr. Chavan 
wanted to tell us that they were not 
responsible for Emergency; it came as 
a dark cloud on the sky and went off 
on its own as if the Congress Party had 
no responsibility, as if Mr. Chavan, 
Mr. Sathe, Mr. Brahmananda Reddy 
and Mr. Hitendra Desai had no res- 
posibility for the declaration cf the 
Emergency . . .

SHRI VASANT SATHE: Who said?

SHRIMATI RENUKA DEVI BAR- 
KATAKI: You have said it.

SHRI VASANT SATHE: I never 
said that. We accept the responsibili
ty for Emergency. But the verdict 
of the people is not against Emergency 
per se (Interruptions).

SHRIMATI RENUKA DEVI BAR- 
KATAKI: Shri Chavan tried to give
an impression as if he and his party 
had no responsibility In declaring the 
Emergency, as if he and his party 
had no responsibility in permitting 
an individual to cling to power, as if 
he and his party had no responsibility 
in removing the right of the highest 
organs of the judiciary to examine 
whether the declaration of the Emer-
175 LS— 6
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gency was warranted in public in
terest, for the preservation and of the 
security or integrity of our country,, 
as if he and his party were not res
ponsible in snuffing ouz our funda
mental rights, in arresting and 
detaining hundreds of thousands of 
citizens from all professions and 
walks of life, as if he and his party 
were not responsible for lawless laws 
that would have put even the worst 
of dictatorship to shame, as if he and

* hin party weru not responsible in 
snuffing out the freedom of the press 
and trying to convert all mass media 
into instruments for the suppression 
of truth and the propagation of false
hood, for the propagation of the 
personality cult and the cult of the 
dynasty, as if he and his party were 
not responsible for subjecting hund
reds of innocent non-violent dissenters 
including women And children to 
brutal and inhuman torture, as if he 
and his party were not responsible in 
snuffing out the rights of the trade 
unions, as if he and his party were 
not responsible for eroding the role 
of the judiciary to afford protection 
to the rights of the citizens, for 
legislating to put a person above the 
law, and foreroding the Rule of Law.
In short, Shri Chavan wanted to give 
an impression, as if he and his party 
were not responsible for concentrating 
all power in the hands fo an individu. 
al and extra-constitutional coterie of 
courtiers and heir-apparents. They 
wanted to give an impression that 
Congressmen had nothing to do with 
all these things, but in fact, they are 
responsible for all these things. 
Hundreds and thousands of people 
were put behind the bars and it 
disturbed the normal lives of many 
people. Shri Reddy was the Home 
Minister then. Can he tell us what 
for those people were arrested and 
put behind the bars? Tell us why I 
was arrested. What was the crime 
that I had committed.

The Congress Party was in power 
Jfor thirty years. The people have 
given a massive verdict now in favour 
of Janata Party. We have now come

15, 1899 (SAKA) on Address by 162
Vice-President acting as President



l6 ,  Motion of Thanks on APRIL 5, 1977 Address by Vice-President 164
°  acting as President

[Shrimati Renuka Devi Barkataki]

to power with a massive mandate of 
the people. The people have asked 
us to form a Government and they 
want a clean administration. It is 
through a silent revolution that they 
have sent us to power. We hope that 
the Government formed by our Party 
will be loyal to the objectives for 
which we have been returned to this 
House.

THE PRIME MINISTER ( SHRI 
MORARJI DESAI): Madam Chairman, 
while replying to the debate on the 
Prtsident’s Address, I would like to 
take care to see that I am not pro
voked Into using a language which 
was used by my hon. friend, Shri 
Sathe, or even by the hon. the 
Leader of the Opposition. I do not 
want to set a wrong example from 
this side of the House. But, if mem
bers of the Opposition make provoca
tive speeches and if replies are given to 
those speeches by members on this 
side, I do not think that there can be 
any legitimate * cause for complaint. 
It would only be proper if neither 
this Side nor that side uses any 
derogatory language against anybody 
or nobody makes incharitable remarks 
which are not consistent with anybody’s 
self-respect. That is what I would 
beg of all the members of this House 
to do. I hope I will not fail in 
setting an example in this matter.

I was, therefore, pained to hear the 
Leader of the Opposition comparing 
Janata Party to a strange animal. I 
wish he had not used those words. I 
do not want to retaliate. We are all 
strange animal in one sense. Ulti
mately we belong to the animal 
species. But man is different from 
an animal in the sense that man has 
more discretion and intelligence which 
animals do not have. But if we 
iforget that, then 'we relapse into 
animal terminology. I hope that will 
not be done in the future. That is 
all I beg of him to do.

I was also surprised because even 
in spite of his experience of many 
years as a member of the government 
that he should have used such langu
age. The new experience he is now 
having of sitting on the Opposition 
Benches for the first time in his life 
is rich experience which I had some
time ago and by which I benefited 
and I am sure he will also benefit 
but it will take some time for him 
and his colleagues because they are 
not very eas^y corrigible. They do 
not follow the system of self-intro
spection. That is where the difficulty 
comes in. I hope they will do so now. 
Then the improvement will be quick. 
But who am I to improve them? It 
is not for me to do that. It is for 
them to think about it.

But I was surprised when he said 
that nothing was said in the Presi
dent's Address about the economio 
programme. I do not know whether 
he cared to hear it or to read it after
wards. We have very clearly stated 
what the policy of government will 
be in regard to economic programmes. 
Does he realise that we hardly got 
even 2 days to prepare the Address 
after assumption of office and In that 
did he expect that we formulate 
detailed programmes? I do Dot know 
if he has the capacity. At least 1 
do not have it. But we have men
tioned what requires to be done and 
what we are going to do. We will be 
judged only by what we do in future 
and we will certainly welcome all 
criticism in this matter if we fail in 
our undertaking and we will not try 
to retaliate as they are trying to do. 
And yet, it is said that we are retaliat
ing. Where are we retaliating? At 
least I have not done so. I was 
surprised when my hon. friend, Shri 
Sathe or rather, I should not be 
surprised because I know him very 
well.

I have never heard anything else 
from him in this House during the 
years he was here and I was on the 
other side. What he referred to had



Iiappened 21 years ago. He is not 
bothered about what happened 21 
months ago but he does not mind men
tioning and repeating ad navseam 
what1 happened 21 yeaTs ago. I have 
replied to him in this very House 
from the Opposition Benches and let 
him refresh his memory from the re
cords of this debate. I will not, 
therefore, reply him here. I have said 
nvhat 1 have to say not on one 
occasion but on several occasions and 
still he goes on repeating these matters 
after 21 years in the knowledge that 
he is not distorting facts

He quotes from my autobiograohy.
I am very happy that he did 4o rne 
the honour of reading it at any rate. 
But I am sorry that he has only 
Jooked at some controversial points 
which have little relevance here and 
h e did not have the courtesy to read 
th 3 whole thing together. Apart from 
that it would be wrong for me to say 
that he mis-appropriated the time of 
the House. He went on speaking even 
though the Chair asked him to cut 
short his speech. But then he ob
jected to other people interjecting 
whereas some Member on this side 
spoke, he began to interject. Is that 
the wav how he will set a good 
example? May I request him to have 
mere patience now as he is in the 
Opposition. I could not restrain him 
hcfnrj nor do I wish to restrain him
now. It is difficult for anybody to
restrain him. Even it was not possible 
for Mrs. Gandhi to restrain him when 
he spoke from this side. I know that.
He sooke anything that he liked. Let 
him do so. It will hurt him. It does 
no! hurt me. But in this House if I do 
like-wise, will not somebody be justi
fied in paying me back in the same 
coin. How would I complain about
that? But he goes on complaining
about us.

SHRI VASANT SATHE: I quoted
fa'fcts. I quoted from the debate.

SHRI MORARJI DESAI: I do not
know whether my hon. friend has 
any regard for facts. Does he ever 
bother about facts, I do not know?
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SHRI VASANT SATHE: You said, 
“Do not forget? Let memories be 
sharp.”

SHRI MORARJI DESAI: Now he
is getting excited like that. He com
plains about people having been <sh0t 
in Bombay. I had said he does not 
bother about facts. That is all right. 
Why restrain him if he does mSi wish 
to restrain himself.

Does he realise that in Bombay, all 
the Members of my party, the majo
rity of whom were Maharashtrians, 
never raised a protest before me 
about what had happened In all those 
years. Was that not a sufficient sup
port for what had happened. He was 
nowhere at that time. Twenty years 
ago, I do not know what he was 
and what he was doing. Let him 
learn a lesson from that as also from 
the leader of the Opposition. Let him 
ask him whether he had told me that 
I had done wrong. Then he will be 
justified in saying what he Is saying. 
Therefore, what I did at that time 
was not done without pain. But I 
was forced to do that. That is, the 
police were forced to do it. It was 
not that I went and gave orders. Of 
course, it is true, that If I had said 
that, no police man would have fired. 
Then no one should have fired. That 
is true. —

nn 1 -7T
I do not deny that responsibility. But T 

what had happened then? The utfiole.,. 
of the Bombay city would have^befln 
finished. Nothing else woulci havfe 
remained in Bombay city if It had 
not been done. Who did it? —It was 
done by the Maharashtrian officers. It 
was not done by anybody elser*

See what happened in Delhi. Who 
burnt it, who bulldozed it? It was the 
Administration of the past Government 
which did it. I do not want to say 
that the former Prime Minister did 
it. I do not know who did it. But it 
was done in her regime. Therefore, 
that regime has to be blamed. The 
buildings were bull-dozed without any
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[Shri Morarji Desail 
proper notice. Notice of a few hours!
Is that the way to dea] with the 
people ? Have I ever dealt with like 
that? I am sorry my hon. friend tries 
to compare those happenings with the 
happenings of emergency. Delhi was 
burning. How did it happen ?

I am glad he recognised it, that 
there was a meeting attended by five 
lakhs of people. Of course the police 
report at that time was that it was 
attended by only 50,000. I am glad that 
that knowledge has dawned on him 
today, that they were 5 lakhs. But 
what does that show ? That shows 
the feelings of the people, and the feel
ings of those who attended; otherwise 
they would not have attended it. We 
were not in Government. We were 
non-officials. How would people have 
come there? We had no money to bring 
them in trucks. They came on their 
own and they heard us patiently. And 
it is objected to on the ground that 
we declared Satyagraha there. Does 

understand what Satyagraha 
weans ? I don’t know whether he has 

practised Satyagraha. I don’t 
know whether he is capable of practis
ing Satyagraha. Satyagraha does not 
mean that any force can be used by 
anybody. I would be the last person 
to do it. If anybody were to do it I 
would certainty protest about it. He 
referred to Gujarat happenings. Who 
were responsible for those happenings? 
It is these Congress people, not the 
opposition, who have encouraged them, 
and gave money to the young people. 
Who protested about it? I protested 
and said that they should never do 
any wrong thing and if they persisted 
then I will have to sacrifice my life. 
And it was therefore that I undertook 
a fast to stop violence and to stop other 
things also.

15.11 hrs.

[Mr. D eputy-S peaker in the Chair]

Therefore, it is not for my learned 
friend to advise me. I only hope he

acting a? President
takes a lesson from this. That is all 
that I hope. I do not know whether my 
hope is too much. At any rate one 
could hope for the best and be prepar
ed for the worst!

Let us not, in our anxiety to de
fend the indefensible, say things 
which unnecessarily cause repercus
sions. When he sai-d that people were 
fired upon like that, does he realise 
that Pandit Jawaharlal Nehru phoned 
to me that very evening when the 
riot started in Bombay and asked me 
to call the military; to call the tanks 
but asked me to finish it as quickly as 
I can. I told him. I am very sorry.
I won’t call the military. If I had 
called the military the casualities 
would have been five times of what 
they were, and the police would have 
lost their morale. I did not want to 
use maximum force. I wanted to have 
minimum force. I told him that 
if I was not able to control it in two 
days I would resign and get out. o f 
Government but I will not call the 
military. This is what I had told him. 
Therefore please be careful about what 
you say.

After all, I would not find .fault with 
any Government if they meet violence 
wjth force. J would not find fault with 
any Government for that matter. I 
would not find fault with the post G o v 

ernment. Government has to use fcrce 
to suppress violence. I have always 
said that. I will say it even now. But 
when there is no violence why shouldT 
force be used ? I cannot understand 
this. These are the standing instruc
tions. They were the standing instruc
tions when I was there and even now 
when I am here.

There was a strike going in Madras 
the other day soon after we took 
charge. The Governor phoned to me. 
They said, they are doing dhnrnas, not 
allowing people to do their work. 
I told him, if they do it and there is no 
violence, don’t use any force, no tear- 
gas, no lathi-charge. You can arrest 
them and prosecute them. These are 
the instructions which I gave. These



are the instructions of this Govern
ment.

But, if some State Governments
which are not under our cotrol do 

something, I will not be responsible for 
it. But we will certainly take action to 
see that that does not happen. That 1 
can certainly assure you.

Then, the hon. the leader of the 
Opposition said—that we had not men
tioned any programme. I would refer 
Irim only to page 3 from Ihe second 
paragraph onwards. The programme 
lias been given. But, does he expect 
that we can spell it out immediately ?

Did they spell it out their Twentypoint 
programme? They only said twenty- 
points and, like mantras, they went 
on repeating all the while and nothing 
was spelt out. I have not objected to 
any of them. (Interruptions) They said 
twentyfive and then it became twelve 
in their manifesto. That is the trage
dy of it. What is the use of saying all 
these ? I have gone into it very deep
ly. I do not neglect whatever comes 
from you. I want to benefit from it if 
1 can. That is all I would like to add.

Therefore, Mr. Dep uty-Speaker, Sir,
I would only beg my friends to have 
more patience in this matter and not 
to compare the janta party to a 
•strange animal. I hope more restraint 
will be observed in future. That is all 
I expect. If it does not, I shall go on 
using restraint from my side. That I 
can assure him. We have started im- 
plemeting our professions and the 
Leader of the Opposition will be broad
casting to the nation to-day. He did 
not ask for it. We have requested him 
to do it. Is that not true ?

This is what we are going to do. 
Indeed I had mentioned and I can 
assure my hon. friend, Shri Sathe also 
that if he has any complaint about any 
administrative actions resulting in any 
oppression, I would request him to 
tell me. I can assure him that all 
grievances capable of redress would be 
looked into. That is the attitude of this 
Government in the matter of law and

169 Motion Thanks CHAITRA 15,

order, in the matter of economic order, 
in the matter of social order and in 
the matter of administration. We have, 
mentioned all these things. But we 
cannot put details into that address. 
That is what ought to be appreciated. 
They wish that the janta party will 
break up—this is what the Leader of 
the Opposition said that the janta 
party will break-up in no time and that 
it cannot last. If wishes were horses, 
then everybody will ride on them. It 
is not possible. As a matter of fact, it 
is the wrong desire that leads to the 
down-fall of the people. That has 
happened. That is the tragedy of it.

Let us take a lesson from it and not 
have wrong desires. After all, how 
will it benefit the Opposition? If he 
thinks that the two party system 
should function and if it is good 
for democracy, should we rot wish 
that this should last? If you defeat 
this party legitimately when the 
occasion comes I will not resist. Even 
if they so desire the Janta party will 
not break up. I do not know what will 
happen in the future. But I only hope 
and trust that this wish will not be 
fulfilled. This will not benefit him at 
all. He said that they have been de
feated. It is true that the people decla
red themselves against the emergency 
and therefore they had been defeated. 
If we had not won, then how are we 
here ? I do not know if the people 
did not prefer us to them, how would 
we have got the votes ? I cannot 
understand this which is such a simple 
matter. I never thought that he was 
not using his commonsense in this 
matter. I am afraid if his desire is to 
see that the Janta party goes out he 
will be in possession of office, this is 
an Indiscreet statement. That is all I 
can say.

Sir, as long as the Janta Party is in 
Government, we will see to it that we 
will establish democratic traditions by 
our behaviour not by asking other 
people to do it if our performance falls 
short of the expectations. I shall be 
thankful to the leader of the opposi-
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tion to point it out to me or for that 
matter any member of the opposition 
can point that out to me so that we 
can improve upon it. No man is 
wise enough not to learn from others. 
And that was the fault committed by 
the previous government. That was the 
fault committed, and I may h3 pardon
ed if I say, by the then Prime Minis
ter. If that had not happened, then all 
that happened would not have happen
ed. But whatever happened is for 
the best in my view. If suffer
ings come, they come to chasten us. 
And it is then that we can improve. 
Even three years ago I told my friend 
that what is happening is for the good 
of the country. This country would 
not have learnt a lesson unit it sufTered 
We got freedom very easily because of 
Mahatma Gandhi. I have always felt 
that we did not pay sufficient price and 
therefore, this country aid not realise 
the value of freedom. We had to pay 
a price. We have paid that price dur
ing the last twenty months and I hcpe 
we will not have to pay a further price 
now. At any rate we will see to it that 
we will not extract any price from 
the Opposition. Let me assure the Op
position. That is not our intention to 
do so. If any price is to be paid, we 
will pay it, but we will not make 
others pay it. That will be our attitude 
in his matter. What do we want? I 
am quite sure our aims are common. 
I do not doubt that they also want to 
see that this country becomes great, 
happy, strong and to help the human 
society to be happy. That is our aim. 
I am quite sure the aims are common. 
But aims may be anything. Unless the 
means are pure, nothing can be free 
from blemish. That is what the Father 
of the Nation taught us. It is possible 
tkat we will make mistakes. After all, 
we are not angels nor can we say that 
we have no faults. All have faults. But 
let us not try.to lake advantage of faults 
of each other but try to help each 
other in removing them. If we do that, 
I am quite sure the future of the coun
try is very good. I have no doubt that 
it has been my faith for years that

this country cannot go down, it is 
bound to go up and become happy and 
in the terms of Mahatma Gandhi, it 
would establish “Ram Raj". If t h a t  
happens in this country, then we will 
be able to be of some service to the 
world in creating those conditions by 
our example. We do not have to advise 
other people or to ghre sermons to 
other people. It is enough if we serve 
ourselves by promoting peace and 
goodwill in the world. Well, that will 
be our foreign policy. Of course, there 
is difference in the foreign policy of 
non-alignment. Non-alignment must 
be there. It is not a policy which is in 
doubt, but sometimes aberrations enter 
in that policy. We will try to see that 
aberrations w'ill not come. That is all 
that we can say. I don’t say that for
merly aberrations had come deliberate
ly or by mischief. That is not my con
tention at all. But I would say that in* 
human efforts, sometimes weaknesses 
do come. We have got to guard rgainst 
them and that is what we are trying 
to learn by experience.

Non-alignment can be practised only 
if there is freedom from fear and 
fortunately this country passed 
through such fears in the last twenty 
months that I can never compare this 
condition to any other conditions in 
the history of this country. But we 
have got to live it down. We have got 
now to see that such fear does not 
recur again in this country. We must 
have freedom from fear in this coun
try. Otherwise, we will not grow at 
all. If anything has plagued us in this 
country, it is this fear which has 
plagued us and it is that which comes 
in the way of development on all 
sides. Unless we are able to restore 
this freedom from fear in this country, 
all our efforts at development are not 
going to succeed and in that common 
endeavour of removing that fear I 
would appeal to my friends in the 
Opposition to help us in seeing that 
fear is removed from the minds of the 
people at large. But that can happen 
only when we ourselves shed fear. 
We are not afraid if we have to get out 
of this Government. That was the



fear from which the past government 
suffered. It was, therefore, that emer
gency came; otherwise emergency 
yrould not have come. And my 
friend, the Learder of the Opposition 
has said that this was a vote against 
emergency. Can there be a greater 
criticism of it than that? And who 
had supported the Emergency very 
strongly? He himself. But I suppose 
he was not free to do otherwise. It is 
that freedom which we want to re
store to everybody not only here but 
to all of you. This is what we would 
like to do. There will be no demo
cracy unless there is freedom from 
fear and it is this which we have got 
to restore and everything that we 
have will be directed towards that 
end.

Therefore, I want my hon. Iriend, Shri 
Sathe, to be free from fear. But I 
also want him to be free from 
bravado; Bravado does not give fear
lessness. It brings for him more fear. 
Therefore, may I suggest to him to 
see this. If he does not wish to see 
it, I shall have no quarrel with him. I 
have not considered him as anything 
but a friend. I know that when I 
was in the Opposition benches he was 
talking to me very freely. But when 
it came to speaking here he spoke 
in a different language. Now, this 
is what we ought to avoid. I know he 
will want to say one thing and then 
say another thing. Even now in his 
speech here I saw that. He respects 
me and also condemns me. Both 
things are done.

SHRI VASANT SATHE: Is it not 
freedom from fear?

SHRI MORARJI DESAI: This is 
not freedom from fear. This is free
dom from truth. Therefore, let. us be 
more careful about it. We ought to 
be more careful about it that there 
should be fearlessness in practising 
truth. If that is not realised, I am 
afraid we will never acquire free
dom from fear.

1^3 Motion of Thanks CHAITRA

I do not want, Sir, to take up 
time of this honourable House because 
I do not see there was much criticism 
of what is done because there is not 
much done yet. Things are being done. 
Therefore, how can there be much 
criticism? The criticism is only in 
the air and I have nothing to reply 
about it. I have only to appeal to my 
hon. friends to see that we work to
gether in cooperation. That does not 
mean that they should not criticise 
us. We welcome every criticism that 
you make. But let us make in such 
a manner that we don’t hurt each 
other. That is all my request, Sir. 
Thank you.

MR.DEPUTY SPEAKER: Now, no 
question will be replied.

SHRI O. V. ALAGESAN (Arko-
nam): I am on my legs Sir.

MR. DEPUTY-SPEAKER: You
may be on your legs, but on what? 
If it is a point of order, you could 
have said ‘point of order’.

SHRI O. V. ALAGESAN: I am go
ing to ask the Government to give 
a categorical assurance that they 
will continue the work of the Sar- 
karia Commission. Will the Prime 
Minister be pleased to say something 
on it? That is what I want.

SHRI MORARJI DESAI : Mvy J y,
Sir, that the Sarkaria Commission’s 
work is going on? It is not complete 
and I cannot take any definite action 
unless that is complete and I have 
requested Mr.Sarkaria to complete/ 
his work as soon as it is possible ai.v 
he has said that he will do it in fou1 
months. ie

MR. DEPUTY SPEAKER: Now
some amendments have been movt 
to the Motion of Thanks. I will put alf 
these amendments to vote togethe[ 
unless any hon. Member wants tha. 
any of the particular amendirx.’ ts 
should be put separately.
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J shall now put all the amendments 
together to the vote of the House.

All* the amendments were put and 
negatived.

MR.DEPUTY-SPEAKER: The ques
tion as:

“That an Address be presented
to dihe Vice-President acting as

President in the following terms.—

“That the Members of Lok 
Sabha assembled in this Session 
are deeply grateful to the Vice- 
President acting as President for

* the Address which he has been
pleased to deliver to both Houses 
of Parliament assembled together 
on the 28th March, 1977.”

The motion was adopted

15.31 hrs.

STATUTORY RESOLUTION RE 
CONTINUANCE IN FORCE OF THE 
PROCLAMATION IN RESPECT OF 

TAMIL NADU

THE MINISTER OF HOME AFF
AIRS (CHAUDHURI CIIARAN 
SINGH):

SIR, I beg to move:

“ That this House approves the 
continuance in force of the Pro
clamation, dated the 31st January,
1976, in respect of Tamil Nadu, 

' issued under Article 356 of the 
Constitution by the President, for a 
further period of one year with 
effect from the 10th March, 1977” .

As Hon’ble Members may be aware 
the Proclamation under Article 356 
o f the Constitution in respect of Tamil 
Nadu was issued by the President on

♦Amendment negatived; Nos. 1 to 5,

31st January, 1976. This was done in 
pursuance o f a report received from 
the Governor of Tamil Nadu, in 
which grave allegations of corruption 
and mal-administration were also- 
made against the Government headed 
by Shri Karunanidhi. The President’s 
Rule was again extended for a period 
of six months in September, 1976 by 
another Resolution of the Parliament. 
Before the expiry of the last exten
sion, the previous Government moved 
a Resolution in the Rajya Sabha on 
1-3-1977, for the continuance o f 
President's Rule in that State for a 
further period of one year with effect 
from 10th March 1977 which also was 
accorded approval. The legal position 
is that as the resolution for extension 
of Proclamation has been passed by 
Rajya Sabha for the continuance o f 
President’s Rule, a resolution by Lofc 
Sabha to the same effect is necessary 
within 30 days of its 1st sitting after 
re-constitution.

According to the amended pro
visions of article 356(4) of the Con
stitution of India, the period of exten
sion of Presidents Rule now stands 
raised to one year. This is, however, 
only an enabling provision, because 
the Proclamation in this regard can 
be revoked at any earlier time. I do 
not wish to go into the merits of 
imposing President’s Rule in Tamil 
Nadu nor into the justification for 
extending it indefinitely. Our Govern
ment is committed to restoring nor
malcy and early popular rule in the 
States under President’s Rule.

Hon’ble Members would bear with 
me that it is not possible to revoke 
the Proclamation without holding 
Elections in the State, since that would 
mean an administrative vaccum. It 
will be the endeavour of Government 
to have elections in Tamil Nadu in 
the course of next few months. I 
would, therefore, request the House 
to pass the Resolution for continuance

26 to 91, 102, 103, and 160 to 162.


